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BEFORE TIHE NATIONAL GREEN TRIBUNAI//aea 
(WESTERN ZONE AT PUNE) 

EXECUTION APPLICATION NO. 7 OF 2023 (WZ) 0BGO 

ORIGINAL APPLICATION NO. 101 OF 2022 (WZ) 

IN THE MATTER OF: 
RAMA RANI ARORA 

IN 

GOA COASTAL ZONE 
VERSUS 

MANAGEMENT AUTHORITY & ORS. 

... APPLICANT 

... RESPONDENTS 

AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. I 

STATE Or GOA 

GOA COASTAL ZONE MANAGEMENTAUTHORITY 

1, Dr. Sneha Gitte (IAS), being the Member Secretary of the Goa 

Coastal Zone Management Authority, having office at: 4 Floor, 

Dempo Towers, Patto, Panaji, Goa, do hereby solemnly aftirm 

and state as under: 

/2/2024 

I am the Member Secretary of the Respondent No. 1 Goa 

Coastal Zone Management Authority [hereinafter, 

"GCZMA"] in the captioned Execution Application. I am 

well-conversant with the facts and circumstances from 

which the captioned Application arises and am, as such. 

capable of affirming the present Affidavit. I have examined 

the documents pertaining to the captioned Application as 

available in my oflice, and am affirming the present 

Affidavit on the basis of the said documents. 

1
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I sav that nothing in the present Affidavit may be deemed to 

admissIOn of any content of the caplioned 
Appicaton, unless the same is categorically admitted 
heren turther submit that nothing in the captioned 
Application mav be deemed to have bcen admitted for want 

The Applicant has filed the captioned Application seeking 
execution of the order dated 22.1.2022 passed by this 

Hon'ble Tribunal in the Applicant's Original Application 
No. 101 of 2022 [hereinafter. "Original Application"|. The 

Applicant had sought the following reliefs in the Original 
Application: 

") The Hon 'ble Tribunal, after perusing the 

4pplication,. direct the Respondent No.l to 
decide the complain dated 12th July 2022 

preferred by the Applicant in respect of the 
illegal structures belonging to the Respondent 
Nos.+ & 5 and also the structures situated at 

Survev No. I76 17 or 175/1 or House No. 155, 

Umta l'addo, Calangute, Goa in time bound 

manner: 

() The Hon 'hle Tribunal he pleased to direct 

the Respondent No.I to implemen the 
demolition order dated 30h June 2022 in 

respect of the strucures of the Respondent 
Nos 4 4 5 siluated at Survey No.176 17. 

Calangute, Goa: 

of specitic denials, 

2
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TAR 
Gnci4, 

GOA 

5 

() Pendmg hearng nd fnal disposal, the 

Respondent Nos 5 be restraned from usng 
the sad illegal structures which are to he 

demolshed n CCOordane to the order dluted 

30"June 2022: 
(v) Ad-interim Interim relief in terms of prayer 
clause () above: 

() Any other just and equitable order in the 
interest of justice may kindly be passed by this 

Hon 'ble Tribunal as it may deem fiu in the 
CIrCunmstances, 

This Hon'ble Tribunal was pleased to dispose off the 

Original Application by its order dated 22.11.2022 by 

directing the answering Respondent to decide the 
Applicant's application/complaint dated 12.07.2022 within 
a period of one month after its reconstitution. 

At the outset, it is submitted that the issues involved in the 

present matter pertain to certain illegal construction carried 

out by the Applicant in Survey No. 176/16-B, and similar 

violations committed by Respondent Nos. 4 and 5 in Survev 

No. 176/I7, of Calangute Village. The Applicant filed a 

complaint dated 12.07.2022 with the answering Respondent 

alleging that the Respondent Nos. 4 and 5 had constructed 

cetain illegal structures in their property. The answering 
Respondent took cognizance of the Applicant's complaint 

and conducted an inquiry in respect of the structures situated 
at Survey Nos. 176/17 and 175/1. 

3
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6 Aller completing its inquines and hcaring the concerned 

parties, the answerng Respondent concluded that certann 

illegal structures had been constrIcted by the Respondent 

Nos 4 and $ l hus, the answering Respondent issued a 

demo1tion order dated 30.06 2022 in respect of the said 

structures However, when the representatives of the 

answering Respondent visited the illegal structures to 

implement the said demolition order, various other illegal 

structures were also found in Survey No. 176/17. In order to 

verify the factual situation, the answering Respondent 

directed the Directorate of Settlement and Land Records to 

conduct a site inspection/mapping of the properties bearing 

Survey Nos. 176/17 and 176/16-B. The answering 

Respondent issued a site inspection notice dated 15.09.2022 

to the Applicant and Respondent Nos. 4 and 5 in this regard. 

Thereafter, a site inspection was conducted at the aforesaid 

properties on l6.09.2022 by the Field Surveyors of the 

answering Respondent GCZMA as well as the Directorate 

of Settlement and Land Records. The Applicant's Manager, 

Vz. Mr. Rajib Tontobar, and Respondent No. 4 were present 

during the site inspection. The site inspection team prepared 

a report dated 22.09.2022 which indicated the presence of 

176/16-B certain illegal structures in Survey Nos. 

(belonging to the Applicant ) and 176/17 (belonging to 

Respondent Nos. 4 and 5). Pursuant to the findings of the 

said report, the answering Respondent issued fresh show 

cause nolices to the parties. 

4
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9. 

Respondent Nos. 4 and 5 produced an approved plan before 
the answering Respondent during the course of its hearings. 
In order to identify the legality of the structures in question, 
the answering Respondent directed the Respondent Nos. 4 
and 5 to superimpose the approved structures on the plan 
drawn by the site inspection team. The said Respondents 
produced the superimposed plans before the answering 
Respondent on 04.05.2023. Upon inspecting the 
superimposed plans, the answering Respondent noticed 
certain discrepancies. Hence, the answering Respondent 
issued another Show Cause Notice cum Personal Hearing 
dated 04/09/2023 to Respondent Nos. 4 and 5. The 

answering Respondent has, accordingly, directed 

Respondent Nos. 4 and5 to remain present for a personal 

hearing before it on 07.09.2023. The answering Respondent 
categorically clarified that no adjournments would be 
granted since this is a time-bound matter. 

A true copy of the Notice dated 04/09/2023 is annexed and 
is marked as ANNEXURE R- 1. 

The answering Respondent is still in seisin of the 

Applicant's complaint for the aforesaid reasons. Since it is 

yet to decide the Applicant's complaint in accordance with 

the applicable provisions of law, the answering Respondent 
is refraining from commenting upon the merits of the 

parlies' contentions at this slage. However, the answering 

Respondent is cognizant of the directions of this Hon'ble 

Tribunal, and is duty-bound to comply with them. Hence. 

5
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the answering Respondent undertakes to decide the 

Applicant 's complaint expeditiously 

10. It is submitted that the answering Respondent took all 
necessary steps in order to comply with the directions of this 

Hon'ble Tribunal and, at the same time, grant a lawfully 
mandated hearing to the parties in compliance with the 
principles of natural justice. The delay in deciding the 
Applicant's complaint has arisen due to the time taken to 
verify the documents on record and provide a hearing to the 

parties in this regard. No such delay can be attributable to 
|the answering Respondent, which is duty-bound to deal with 
all violations of the coastal and environmental norms, and 

also act in consonance with the legal obligations cast upon a 
quasi-judicial authority. 

11. The answering Respoadent has utmost respect and regard 

for the orders of this Hon'ble Tribunal. It has always strived 

to uphold the majesty of this Hon'ble Tribunal by 
complying with its directions in letter and in spirit. Thus, it 

is prayed that the captioned Application may kindly be 
disposed off. 

VERIFICATION 

DEPONENT 

MEMBER SECRETARY 
GOA COASTAL ZONE MANAGEMENT AUTHORITY 

PANAJI -GOA 

1, the abovenamed Deponent, do hereby state on solemn oath and 

alfination that the facts staled heremabove in this Counter 

6
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rGOA 

Affidavit are true and correct to the best of knowledge, 
information and belief, and nothing has been concealed. 

Verified at Panaji on this 06" day of September, 2023 

IDENTIFIED BY: 

NOTAR/AL 

NOTARIAL 

NO 

STATE OPGOA Reg No. 

T/02/ 2004) Da 
GON 

NOTARIAL 

ARIAL 

NOTARIAL 

DEPONENT 

MEMDER SECRETARY 

GOA CO:STAL 2ONEAcEVEIT AUTHORITY 
PAlihi-GuA 

Solemnly affirmed before me 
Dr Sncha 3.Gitte 
Who is identified before me by 

.At Panjim- Goa 
Sr. No. i5a|0q203 

Date. C6|o4|2023 

Venefrada C,P.P.B Gracias 
Advocate & Notary Goa State 
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GOA COASTAI, ZONE M AN AG N,M EN'f AI.]T HORITY

C/o [)cpartrncnt ol'Scicncc. 
'['cchnolt)g) & [:nr ironntcnt. (G0\ t, ol'(ittil )

4'" ltlur.,r.. l)crnpo I ttticrs. I)atttl Pana.li ('ioa,

Wcbsitc : www.czlna.goa.gov. ln

Ilef. No. GCZMA/N 1-LLE -C" 
^P"

Lt- zz le+ / /sr4 Date: c4

NOl'ICF]

WHEREAS, the Goa Coastal 'Lonc Managcment Authority (hercinallcr rc

to as .the (iCZMA' in short) has bccn constituted by thc Ministrl' n1' Irnviron

lrgrcsts (Mol:l;). (iol,crprrcpt g1'lnclia pursuant to the directiot.ts o1'thc IIcln'blc Su

Court ol' lndia to cleal" inter alia. rryith vitllation ol'thc C'ostal Rcgulation /.<-:ne (

Notillcation 20 I I ancl irnplcntcntatiot"t ol' the Clt/, Noti llcation.

AND WtltlRIiAS. thc ALrrhorit_r rihcr.r risitcil ths sitc ttt ittlplctltc

clerrrolition urclcr clatcd 301062022: it has comc to thc knorvlcdgc o1'thc Authorit

therc are various other illegal structures come up in thc property bearing Sy. No. I

o1'Calangutc Village.

AND WII!lRI'IAS. thc Authoritl dircctcd thc

I{ccorcls to conduct a site inspcction /rnapping of thc

I 76i I 6-l] of Clalangutc Villagc.

AND WII},REAS.

thc [ricld Surr cr tlr ol'thc

.ludc Adollb Crcccncio

Survcying 'l'oant o1' the

[)ircctorate o1' Scttlemcnt

property bearing Sy No 176/

AND WIIFIREAS. thc Sitc Inspection notiee uus issuccl to all thc partics M

.lutjc Adollit ('rcccncio I obo. \4rsl l.oho itnd Mrs l{arri Arora vidc lcttcr hcari

(iCZMnlNill.t,l:-('OMPl.l2l-2216111183 datod 1510912022 dirccting thern to

present tbr the Site Inspcction on 1610912022 at ll am onwards.

thc Authoritl throrrgh thc Iiicld Sttn'cyor ()l'thc G('/

I)SI R carriccl otrt a Sitc inspection in the prescncc o1'

Lobo and MrRa.iib'l'ontobar. Manager o1' Rama Ran

DSI.R mapped the existing structuros oll site ol. bt

(-'onplaipant [{arra Rani ancl thc allcgcc'l riolator Mr.lohn Judc Adollir C]rcccncio I

AND WIIEREAS, bascrl ()n thc rcport clratutt b1 thc sttn'cying teanl

(.iczMA ancl thc I)sl.lL the i'iolations were noticc. ancl the parties wcre issttc

Show Cause Noticc" to which both the partics were heard. Arguments werc adl'a

the rnattcr w'as postcd 1or clarillcatiorr/ordcrs'

AND WIlllRllAS. at tlic hcaring bclorc thc (iClZMA

repli, hacl producccl an approvcd plan. 'l'hc Authorit)' dircctcd the

to supcrimpose thc approved strugture on the plan drawn by the

which shor,vcd all thc illcgalitics.

AND WHEREAS" the llcspondcr-rt subntittcd thc plan on 04105DA23: al

thc Rcsponclcnt

: Respondcnt's A

DSLR dated I

thc supcrinrposccl stnrcturcs. lloricrsr. itt 1hc tinlc o1'drauing thc order thcrc are certain

nt&

)r-t]g

rRZ)

the

that

6lt7 .

Land

and

.lohn

g Ntr

marn

ancl

.lohn

I'hc

thc

bo.

t' thc

ticsh

and

their

rtocatc

t2022

g with

ANNEXURE-R-1
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iscrcparrcics r.rotccl b1, thc Authoritr hct1cc this noticc o1

laril\'the issues in hand.

ANI)

AND Wlll'lREAS. thc ,\trthoritv Shori' ('rtttsc's th

Aclollir (-'rcccrrcio Lobo. Mrs. L. Lobo Ltttdcr scctitln 5 tll'th

[]nvironment (Protcction) Rules. l9tt6.with rcgards to the ite

plan dated 1610912022:

t,F.Tl'F.lt I s.Xnl Total ,\rca : Name of i l,egcnd ar

S.l)ir OccuPant Pcr Sitc

, ' in Sq' mlrs as j as per j l'lon

I n.t [orm I &iinrr,*;
, , XIY records , XIV' i

] I 1...,,..t,
i

Jn,.u,,r I I lr,i,'.,,.
ln,ruiun I ldiago,allirl
I 
sea I cs)

irli
1;li

lIOI,A'TI0NVN,\\{l.l O[ I'llli r Sr \o ,,,,r.i

VIOI,A'TOR VII,I,A(;I',

pcrsonal isi

Mr John Judc

Adollir Creccncio

Lobo

175ll:175/lA

ol- Calarrgutc

Illegal extension

structures in Sy Nr

this sun cy' nutnbcr

o1' the

116ll1 in

Within thc

NI)Z

AND Wtll'lRI'IAS" 1'ou arc dircctcd ttl retnain prc!

litr ip thc turrtr gl'{gcurncntarl cvidcncc bclirrc thc (i(lZ

p.m. onuards.

nt rvith thc clarilrcation

lA on 0110912023 from

to

uclc

'['hc

t_R

r thc clarilrcation sought

07/09/2023 from 03.00

KINDLY NO'llr 'l-llAT 'l'tIIS IS

AI).IO[JRNMEN I'S WILL BI: (iRAN I'lll)'

A t'lMtr BOLIND MA'f]-llR'

NOW 'l'IIEREF'ORE, you arc hcrcby rcquired to remain present lbr the personal

hcaring or dcpute your duly authorized reprcsentative with all thc CLnRIFICA'flON

S.No/

S.l)it

Bcach

Arca o1'

Arabiar-r

Sea

LETl'UR Rcmarks/Observati

ons

'l hc Stage is crcctcd

on in thc bcach arca

o1' Arabian Sea and

the graphical are a

works oLlt ttl 2l5

Sq.nttrs.
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Sotl(;ll'l'Ir()R- bclbrc thc Atrthoritr'" at thc rl,lr'.I1l9or. Cgnlbrcncc l!rll-l)r11p_.'l'o*crs.
I)atto. I',rUiUi. (ioa . onuards

(Dr. Snc6aYGitte. IAS)

'l'o, T;:"' 
Sccretan ((;czMA)

l' iohn Jude Adollb Crecencio Lobo alias Jude Lobo. resident of I-louse No. 5/1554.
[JrntaVaddo. Calangute []ardez (joa,

2' ['avernc.loana [.oho. rosidcnr ol'llousc No. 5,'1.55A. tJrntaVadcl." (-.alangute l]ardez
(ioa.

Cony to:

Mrs'Rama Rani Arora. rcsiclcnt at Il.No.5,'154. (lrntn,acldo. ('alansLrtc. Ilardcz (ioa.
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